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making its proposals to the President
for amending any order of delimita-
tion of council constituencies, the
Commission in 1961 formulated its
proposals for amendment of the Deli-
mitation of Council Constituencies
(Andhra Pradesh) Order, in consul-
tation with the State Government,

Eviction of Tenants in Delhi

[ Shri Upadhyaya:

3729. 1 Shri J. P. Jyotishi:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of applications
pending opn June 1, 1962 with the
Rent Controller, Delhi, for eviction of
tenants under the Delhi Rent Control
Act;

{b) the number on grounds of non-
pavment of rent:

{c) the number on grounds of mis-
use angd causing damage to properiy.

(d) the number on
repairs;

grounds of

(e} the number on grounds of
making additions and alterations; and

(f) the total number of houses and
commercial units in value  in Delhi
which are subject to the provisions
of the Rent Control Act?

The Minister of State in the Minis-
iry of Home Affairs (Shri Datar): (a)
2534,

(b) 1721.

(c) 201

(d) 85

(e) 105

(f) The information is not avail-
able and the amount of time and
labour involved in collecting it will

not be commensurate with the result
achieved

JUNE 21, 1962
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Excise Duty on Virginia Tobacco
3731, Shri Kolla Venkaiah: Will the

Minister of Fi be pl d to
state:

(a) the tota]l excise levy collected
on different varieties of virginia
tobacco and their quantities in
1959-60, 1960-61 and 1961-62;

(b) the number of persons Or con-
cerns from whom levy has been re-
ceived in different years, referred to
in part (a) above; and

(c) the agencies that collect the
levy?
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The Minister of
Morarji Desai): (a):

Finance (Shri

Total Quanti- Central  Lx-
tv of virginia  cise duty
Year tobacco clear-  (basic and
ed  on pay- additional) col-
ment of dutv lected  there-

(all wvarieties. on.
{000 his. 1o lukhs)y
1959-60 20,540 502417
1960-61 23.08% 70750
1961-62 24,215 £99° .49

ib) Each payment of duty is
made on a DD. 1 Form or AR, 1
Form and separate records showing
the total payments made by each
person or concern during any parti-
cular year are not maintained.

(e)y Central Excise Department,

Basic Teachers Training Schools in
Rajasthan and Maharashtra

3732, Shri Jedhe: Will the Minister
of Education be pl d to state:

(a) the names with locations of
Basic Teachers Training Schools for
boys and girls (separately) in Rajas-
than adn in Maharashtra states;

(b) whether it is a fact that the
training period in Rajasthan is of one
year's duration;

(c) what is the training period in
Delhi; and

(d) the reasons for difference in
training periods, if any?

The Minister of Education (Dr.
K. L. Shrimali): (a) A State wise list
is available in Parliament Library,

(b) Yes, Sir.
(c) Two years.

(d) The principle that the duration
of the training period should ulti-
mately be two years is accepted by
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all States. But some of them are not
vet able to implement it owing to
shortage of funds and the urgent need

io increase the number of trained
teachers.
Trained Teachers in Delhi Schools

3733. Shri Jedhe: Will the Minister
of Education be pleasedq to state:

ta) whether it is a fact that train-
ed graduates and post-graduates have
been appointed in Government and
Government-aided schoolsg in Delhi in
lower grades than preseribed for
them;

(b) if so, what is the number of
such teachers working at present
ischool-wise); and

(¢) the reasons therefor?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (c¢). Yes,
Sir. Teachers are remunerated
according to the scales of pay pres-
cribed for the posts that they hold.
Government have prescribed certain
minimum  qualifications for the
various categories of posts, If a per-
son, holding higher qualifications,
offers himself for a post for which
the minimum  qualifications pres-
cribed are lower, and he is appointed,
he will draw the scale of the post.

(b) The information is being col-
lected and will be laid on the Table
of the Lok Sabha in due course.

Untrained Teachers in Delhi Schools

3734, Shri Jedhe: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that in
many schools in Delhi untrained tea-
chers have been taking high-classes
for over ten years;

(b) if so, the number of such tea-
chers (school-wise);

(¢) whether any of the above tea-
chers have recently been declared as
‘non-category teachers’;





